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Statement re. Essential Drugs an» 
Common Houot-hold ksmhobb idin- 
vmxsD by «hb CoMMirna: on Drugs and 

Pharmaceutical Ihdustby

THE MINISTER OF STATE IN THE 
MINISTRY OF  PETROLEUM  AND 
CHEMICALS (SHRI K. R. GANESH): 
.1 beg to lay on the Table a statement 
(Hindi and English versions) on  the 
Essential Drugs and Common House­
hold Remedies identified by the Com­
mittee on Drugs and  Pharmaceutical 
Indurtry. [Placed  Library. See No. 
LT-8967/75]

SHRI INDRAJIT GUPTA (Alipore): 
We should know what he lays.

MR. SPEAKER: He did not lay an 
egg. He lays  on  the  Table  only 
papers.

12.15 hrs.

ARREST OF MEMBER

MR. SPEAKER:  i have to inform
the House that I have received the 
following wireless message dated the 
22nd February, 1975 from the Execu­
tive Magistrate, Raipur:—

“I have the honour to inform you 
that I have found it my duty in the 
exercise of my powers under Section 
151/107/117(3) CRPC to direct that 
Shri Sharad  Yadav,  Member, Lok 
Sabha, be arrested for prevention of 
breach of peace. Shri Sharad Yadav 
was  accordingly  arrested on 22nd 
February, 1975 at 7.15 P.M., and is 
at present lodged in the Central Jail, 
Raipur.”

That was on the 22nd. At present he 
is sitting in the House.

Calling Attention.
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MR. SPEAKER: He has mentioned 
the sections.

SHRI MADHU LIMAYE: Section is 
not giving the reason.

MR. SPEAKER; He has  mentioned 
breach of peace.
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MR. SPEAKER: He cannot possibly 
send everything in a  telegram.  We 
will have to devise a procedure for it

SHB3 SHARAD YADAV (Jabalpore) 
rose—

MR. SPEKER: You are not given a 
chance to speak.

Please do not introduce this practice. 
I am not allowing this practice. This 
is something new. I cannot allow it

May I tell you once and for all that 
I will not listen to the Member *o ar­
rested  when he i»  present  »n the 
House? I have just to announce it » 
the House. I have nothing else to do.


